
CENTRAL ADMINIISTRATITJZ TRI3UNAT, 
BANGALORE BENC;-I 

Commercij CornpleX(BDA), - 	 Indira Jaar, 
Banga1ore.50 038, 

Application No. 	j1986(F) 
Aljcant 	Versus 	Respondent(c) 

1u To 	h.s, 	D&J-hi & 4 o. 
Q, o- 

Take notice that your application above_mentioned 
filed in this Tribunal under Section 19 of the Administrative 
Tribunals Act, 1985, on 	is posted for admission on 	• You are, therefore

' 
 directH to appear in 

a duly authorisedlegal practitioner on the said date. 

By order of the Registr-'r, 

Bangalore 	

4-, 
DEPUTY REGISTRR. Dated: T 	 \ 

1Q: 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALCRE BENCH 

II Floor, Commercial Complex(BDA) 
Indira Nagar, Bangalore-560038  

[fr) 

Dated : 	4y, 19• 
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Whereasthe Applicant above named has filed an Application 
(Copy enclosed) under Section 19 of the Administrative Tribunals 

and whereas the Application is Act, 1985 in this Tribunal,  

admitted. 
7 

Take notice that within 	from the date of service 
'of this notice, you may appear in person or through an agent 
or through a duly authorised legal practitioner and file in 
six complete sets, reply to the application along with 
documents, if any, in a paper book form with the Registry of 
this Tribunal, failing which the matter will be heard 

Th 
By Order of the Tribunal. 

for DLutY Registrar 

I 



CENTRAL ADMINISTRATIVE TRIBUNAL 

BA NG AL OR E 

DATED THIS THE 9TH DAY OF SEPTEMBER, 1987 

Han' ble Shri Justice K.S. Puttaswarny, Vice—Chairman 
Present: I 	and 

Hon'ble Shri L.H.A. Rego, Member (A) 

APPLICATION NO. 495/86 

Shri S. Annamalai, 
S/o Sundarain, 
Civilian Military Driver, 
The Branch Recruiting Office, 
Colaba, 
Bombay. 	 ..... 	Applicant 

(Shri M.S. Anandaramu, Advocate) 

V. 

The Union of India, 
represented by its Secretary 
to Defence, Ministry of' Defence, 
New Delhi. 

Adjutant General, 
Recruiting Directorate, 
D.T.E./R.T.G.5(OR) 
(b) Army HS, 
West Block III, 
R.K. Purarn, 
New Delhi. 

The Zonai. Recruiting Officer, 
HLS Recruiting Zone, 
No.3, Rajendra Sinhaji Road, 
Poona. 

The Zonal Recruiting Officer, 
Headquarters Recruiting Zone, 
No.46, Residency Road, 
Bangalore. 

S. The Branch Recruiting Officer, 
Branch Recruiting Office, 
Colaba, Bombay. 	•.... 	Respondents. 

(Shri M.S. Padmarajaiah, scusc) 

This application having come uo for hearing to—day, 

Vice—Chairman made the followinçj 

OR D E R 

This is an apDlication made under Section 19 of the 

Administrative Tribunals Act, 1985. 
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Prior to 31.5.1935 the applicant was working as 

a Civilian Driver in the office of Branch Recruiting 

Officer, Colaba, Bombay. (Responclent-5). He attained 

superannuation on 31.5.1985 and had retired from service 

on that date. The applicant claims that the pensionary 

benefits due to him nave not so far been settled by 

Respondent-5 and other respondents. He has therefore 

approachd this Bench on 27.3.1986 for a direction to the 

respondents to settle the pensionary benefits due to him. 

In their rely, the respondents have asserted that 

this application filed before this Bench, was not maintain-

able and the same had to be filed either before the New 

Bombay Bench or the Principal Bench of this Tribunal. 

Shri M.S. Padrnarajaiah, learned Senior Central 

Government Standing Counsel, appearing for Respondents 

contends that on the principles enunciated by this Bench 

in application No.1628/86 and connected case D.P. ARYA v. 

UNION OF INDEA decided on 31.8.1937 this application 

filed before this Bench was not maintainable. 

Shri M.S. Ananda Ramu, learned counsel for the 

applicant contends that this application presented before 

this Bench was maintainable. 

6. 	We have earlier noticed that as on the date of his 

retirement the applicant was working in an office situated 

within the territorial jurisdiction of New Bombay Bench. 



6. 	 —3— 

If that is so then on the principles enunciated in 

Ptrya' s case this application should have been presented 

either before the New Bombay Bench or before the 

Principal Bench of the Tribunal and not before Bangalore 

Bench. For the very reasons stated in Arya's case we 

hold that this application is liable to be returned to 

the applicant for its representation before the 

appropriate Bench of this Tribunal. We therefore direct 

the Registrar to return the application to the applicant 

for its re presentation before the appropriate Bench of 

this Tribunal. 

Iice—Chairmar 
	

£'Iembor (A) 	2 

bsv/tlrv. 



REGISTERED 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

.' .**t* 

Commercial Complex(BDA), 
Indiranagar, 
Bangalore - 560 030 

Dated : Ii —97 
Application No. 	 _/( fl 

W.P, No 	-- 

Applicant 

To 

0. 	f' 
PL- L 	 4(ç OOk• 

Cc c-z tS 	 L' 

	

Jpc 	, 

t,-~ nw rL 

cr4 __ 

n..—. _ 

UCk— 	, 

Sublect: SENDIN COPIES OF ORDER PASSED BY THE BENCH IN 

A P PL IC AT ION NO. 4 E37 zgt C. c)) .. - 

Please find enclosed hereujith the copy of the Urder/Iner±m tirder 

passed by this Tribunal in the above said Application on 

	

3pth!v,, ' 	6- i-TF.F 
Encl : as above. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BA NU AL OR E 

DATED THIS THE 9TH DAY OF SEPTEMBER, 1987 

Hen' ble Shri Justice K.S. Puttasuamy, Vice—Chairman 
Present: 	 and 

Hon' ble Shri L.H.A. Rego, Member (A) 

APPLICATION NO. 495/86 

Shri S. Annama].ai, 
S/o Sundaram, 
Civilian Military Driver, 
The Branch Recruiting Office, 
Colaba, 
Bombay. 	 ..... Applicant 

(Shri M.S. Anandaramu, Advocate) 

V. 

The Union of India, 
represented by its Secretary 
to Defence, Ministry of Defence, 
New Delhi, 

Adjutant General, 
Recruiting Directorate, 
D.T.E./R.T.G.5(OR) 
(b) Army H1S, 
West Block III, 
R.K. Puram, 

ff ( 	New Delhi. 

The Zonai. Recruiting Officer, 
HS Recruiting Zone, 
No.3, Rajendra Sinhaji Road, 
Poona. 

The Zonal Recruiting Officer, 
Headquarters Recruiting Zone, 
No.46, Residency Road, 
Bangalore. 

The Branch Recruiting Officer, 
Branch Recruiting Office, 
Colaba, Bombay. 	•..., 	Respondents. 

(Shri M.S. Padmarajaiah, SCGSC) 

This application having come uo for hearing to—day, 

Vice—Chairman made the following: 

OR D E R 

This is an application made under Section 19 of the 

Administrative Tribunals Act, 1985. 
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Prior to 31.5.1935 the applicant was working as 

a Civilian Driver in the office of Branch Recruiting 

Officer, Colaba, Bombay (Responden'c-5). He attained 

superannuation on 31.5.1985 and had retired from service 

on that date. The applicant claims that the pensionary 

benefits due to him have not so far been settled by 

Responderit-5 and other respondents. He has therefore 

approach3d this Bench on 27.3.1986 for a direction to the 

respondents to settle the pensionary benefits due to him. 

In their reply, the respondents have asserted that 

this application filed before this Bench, was not maintain-

able and the same had to be filed either before the New 

Bombay Bench or the Principal Bench of this Tribunal. 

Shri M.S. Padmarajaiah, learned Senior Central 

Government Standing Counsel, appearing for Respondents 

contends that on the principles enunciated by this Bench 

in Application No.1628/86 and connected case D.P. ARVA V. 

UNION OF INDIA decided on 31 .8.1987 this application 

filed before this Bench was not maintainable. 

0 9 	Shri M.S. Ananda Ramu, learned counsel for the 

applicant contends that this application presented before 

this Bench was maintainable. 

6. 	'Je have earlier noticed that as on the date of his 

retirement the applicant was working in an office situated 

within the territorial jurisdiction of New Bombay Bench. 

9 
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If that is so then on the principles enunciated in 

Arys's case this application should have been presented 

either before the New Bombay Bench or before the 

Principal Bench of the Tribunal and not before Bangalore 

Bench. For the very reasons stated in Arya's case we 

hold that this application is liable to be returned to 

the applicant for its representatiofl before the 

appropriate Bench of this Tribunal. We therefore direct 

the Re9istrar to return the application to the applicant 

for its re presentation before the appropriate Bench of 

this Tribunal. 

SJ 
tiember (A) 

J'At Cofl 
1  

bsv/mrv. 
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CENTRI\L AOMIhISTRTIVE TRIPIJI'IAL 

Commercial Complex(E3OA), 
Indirnigar, 
Bangalore-560 033. 

	

Re f A No0  495/86( 
	 Datez 

To 
Shri .Annama1ai, 
5/0 Shri Sundsrm, 
lJo.89/5, Payappa Garden, 

makrishnppa Rcd, 

	

Ccx Town, 	n1orc-0 0:35. 

Subject: A.No.495/86(F)- FeAnnaialai Vs Secretary, Ministry 
of Defence and 4 others. 

Sir, 

Reference Order of this Trihun-1 d'td 9.9.87. in A.No.495/(F), 

copy of which wes for;aroed to you vido lettSrRNO.495/860)  dated 14.9.87. 

Youn have not sofar aparcached this Tribunal to collect your 

application. There?ore yt,r,p1ication da'ed 25,3,86 alonqwith its 

enclosures are forarded herawithb  as per pur endorsement made on the 

application. 

Please acknowleth)e. 

Vours faithfully, 

'C- 
OFFICEP(J). 

ENCLa 

Copy to:.- Shri. M.S.Ananda Ramu, Aduocate, No.128, Cubbonpet Road, 
Bangalore-560 002. 

i) 	L 
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